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JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S. Malimath, Chairman).

hY

This matter\ stands clearly concluded by .an Learlier

judgement of the Tribunal in O.A. No. '601/87 R.K. Kapoor JVs.

Union of India & Ors. The petitioner is admittedly senior.

to Shri
been ren

covered,

R.K. Kapoor in whose favour an earlier decisionm has
dered' by the Tribunal. As the matter stands fully

‘we do not propose to elaborate the facts. It 1is

enough to follow ’the aforesaid judgement. We, therefore,

allow the. 0.A., quash the seniority given to the petitioner

in the cadre of Accountants as per Annexure'XII' dated 25.2.1980

as also the senlorlty ass1gned to him as per Annexure X! dated

'5.12.1984 ih the cadre of Supdt (A/Cs) the D1rectorate

-of Estates’ and direct the respondents to- accord seniority

to the. petltloner on the bas1s of the ranking given to him

in Annexure vt of Accountants as on 1 9.1973. The seniority

so accor
v

. with<law

shall be

ded to him shall further be reflected in accordance
in the seniority 'list of Superintendents. The petitioner
\

given all consequential monetary benefits. No costs.
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